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PREFACE 

This publication contains a brief resume of work done by Eighth 

Lok Sabha during the Ninth Session i.e. from 6th November to 15th 
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January. 1988 

Magha. 1909 (Saka) 
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RESUMB OF WORK DONE BY THE EIGHTH LOI( SABHA 
DURING THE NINTH SESSION, NOVEMBER-

DECEMBER, 1987 

I. DURATION OF SBSSION 

Date of COIDDICDCCIDleDt 

Date of adjournmeut 11M ~ 

Date of proroaation 

Number of day. of sittings 

Number of hours of sittinas 

6 Nowmber, 1987 

-15 December, 1987 

18 December. 1987 

28 

176 hours aod 
37 minutes 

- The session was oriainally to conclude on Frida,. the II th December, 
1987. On 10tbDecembcr. 1987, House a,reed to ait alao on 14th 
and 1 S th DemDber. 1987 al sugested by the Minilter of Parliamentary 
Alfaln. 
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SUMMARY 

I. BiDs pcndinl at the end of the 2nd part of tbe 8th 
Seuion 

2. Bill. Introduced 

3. Bills opposed at introduction stale 

4. Bills passed by Rajya Sabha and laid on 
the Table 

!S. Bills passed by Rajya Sabba Ilnd return cd by Lok 
Sabha with amendmcnts 

6. Bills returned by Rajya Sabba witb amcndments and 
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7. Bills passed 

8. Bills ncptived 

9. Bills withdrawn 

I O. Bills part-discussed 

I I. Motions for adjournment of dcbatc on Bills 
adopted 

12. Bills refcrred to Select Committee 

13. Bills referred to Joint Committee 

14. Bills reported by Sclect Committee 

.5. Bill. reported by Joint Committee 
16. Bill_ tl,/oating in and refcrred to Joint Committee 

by It ~  Sabba in respect of which motion for 
concurrence was adopted by Lok Sabha 

17. Bills peodina at thc cnd of thc Ninth Seuion vide 
Para No. 2024 of Lok Sabha Bulletin-Part II. 
dated 29-12-87 
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SUMMARY 

t. BIDs pending at the end of the Sooond Part of 
Eilbth Session 

2. Bills introduced 

3. Billa-motion for introduction negatived 

4. Billa discusaed 

5. Bills withdrawn 

6. BiU. negatived 

'I. BiU. removed from the Register or Pendinl Bills 

I. Bills Part.discussed 

t. Billa pending at the end of the scasion vide para 
No. 2025 of Bulletin in-Part II. dated 29-12-87 
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4. DIVISIONS 

No. of divisions held 11 

17 
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6. LEAVE OF ABSENCE 

51. Name of Member Period for which 
No. leave granted 

1. Sbri Ganladbar S. Kuchan 10th to 28th August, I 
1987. 

2. Shri M, V. Chandrasekhara 3rd to 2Sth August, 
MUrthy 1987. 

3. Shri A.R.. Murulalab lst to 28th August, 
1987. 

4. Shri 5.5. R.amaswamy Padayachi (i) 8th to 12th 
May, 1987. 

S. Shri Sunil Dult 

6. Dr. A Kalanidhi . 

7. Shri Khurshid Alam Khan 

8. Shri Martand Singh 

9. Shri V.N. Gadsil 

(ii) 27th July to 28th 
August, 1987; and 

(iii) 6th to 26tb Novem-
ber, 1987. 

(i) 27th April to 12tb 
May, 1987 and 

(ii) 27tb July to 24tb 
AUlust, 1987. 

6th November to II tb 
December, ~ 7. 

18th November to 
2nd December, 1987. 
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8th to 30th November. I 
1987. I 

16th November to I 
11th December, 1987. j 
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10. PAPERS LAID ON THE TABLE 

(i) By GoverDment 

(ii) By Private Member 
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12. PETITIONS 

Presented by Members two 
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14. QUESTIONS 

(I) SltIIftd Q_nItIII6 

(a) Number of Questionl put down in Question 
Lilts for Oral aDiwers. 

(b) Number of queatlons 
Orally answered. 

(II) SIrDrt Notice QIU'don. 

(a) Number of queatiODI put down in Short Notice 
Question Lists 

(b) Number of Short Notice Questions Orally 
answered 

(III) Un,fla,.,.l1d QUl!8tion.r 

Number of queatioD8 for which 
Wrlttcn answers were laid in-
cludinl thosc put down for 
oral answers but not reached 
for oral answers, 

·'36 

170 

s 

5 

... Includes 16 Starred Qucstions withdrawn/postponed/deleted/transfcrred 
from onc Ministry to another. 

.... Includes 90 Unstarred Questions withdrawn/postponcd/dcleted/transferred 
from one Ministry to another, 

33 
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18. STATEMENTS 

(I) Suo-motu stllemeDt. mide/ilid by MlDllterl uDder RDle 372 

--... 
st. Subject Name of the Date Time 
No. Minister taken 

1 2 3 4 5 

H M 

-I. Granl of Sammen Pension Shri Chintamani 9-11-87 0 08 
to 97 eminent freedom Panigrlhi 
fighters with effect from 
2nd October. 19117. 

2. Accident to 122 Up New Sbri Madhavrao 9-11-87 0 02 
Delhi-Madras. Tamil Nadu Scindia 
Express on 7 November. 
1987. 

3, Situation in Sri Lanka. Shri Rajiv 9-11-87 0 15 
Gandhi 

4. Drouaht and flood sjtua- Sbri Yoaendra 11-11-87 0 10 
t'on in tbe country and Makwana 
.he relief measures under-
taken by the Government. 

S. Prime Minister's visits Shri Rajiv 11-11-87 0 12 
abroad. Gandbi 

6. Procurement/minimum sup- Shri Yogendra 12-11-87 0 02 
port prices for Rabi crops Makwana 
of 1987-88. 

7. Government Business for Sbrimati Sheila 13-11-87 0 10 
tbe week cornmenclllJ the Dikshlt 
16th November. 1987. 

•• Situation io Fiji. Shri K. Natwar 16-11-87 0 08 
Slnlb 

• Allo laid OD the Table a list sbowlq the IWDOL 
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1 2 3 4 5 

H M 

9. Decision of Government to Shri Narayan naU 19-11-87 0 02 
pay an instalment of Dear- Tiwari 
ness Allowance: to tbe 
Central Government em-
ployees w.ef, lst July, 
1987. 

10, Fire incident in the Yisakh Shri Brahm Dutt 20-11-87 0 01 
Refinery of Hindustan 
Petroleum Corporation Ltd. 
(HPCL) on 11 th Novem-
ber, 1987. 

II. Government Business for Shri H.K.L. 20-11-87 0 15 
the week commencing the Bhagat 
23rd November, 1987. 

12, Latest Developments in Shri K. Natwar 20-11-87 0 05 
Sri Lanka. Siogh 

13. Minimum support price Shri G,S. Dhilloo 30-11-87 8 01 
of Teria Crop of 1987-88. 

14. GOvernment busiocss for Shrimati Sheila 30-11-87 0 11 
the week commencing tbe Dikshit 
30th November, 1987. 

1 S. Fire accident In a Coach Shri Madbavrao 1-12-87 0 02 
of 14 On. Ajmer-Delbi Seindia 
Fast Passen.er train bet-
ween Kishangarh and 
Mandawariya stations of 
Western Railway 00 29 
November, 1987. 

16. Government business for Shrirnati Shiola 4.12-17 0 14 
the week commencil1l the Dlkshit 
7th December, 1987. 

l? Recent dellberationa in the Shri K, Natwar 7-12-87 0 02 
US Conareas 00 South Siogh 
Asia. 
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2 3 4 .5 

H. M. 

18. Correctioa the reply aiven Shri Sontosb 8.12·87 0 05 
by the Mlni.tel on 5th Mohan Dev 
May. H87 to a Supple. 
mentary by Shri Ananta 
Prasad Sethi, MP, on 
ltarrcd Question No. 911 
rcprding telecommunica-
tion facilitica in rural 
areas. 

19. Aarcement concluded on Shri Rajiv 9-12-87 0 II 
lith December, J 987 bet· Gandhi 
ween General Secretary 
Gorb8cbev of USSR and 
President Rupn of USA 
on elimination of land 
based Intermediate nuclear 
missile!. 

20. Change In timings of Shri Ajit Panja 9·12.87 0 04 
'Sansad Samachar' by 
Doordarahan. 

21. Correct ina the reply given Shri Sontosh 11·12·87 .• 0 01 
bv the Minister on the Mohan Dev 
251h August, 1987 to 
starred question No. 422 
by Dr. (Smt) Phulrenu 
Guha reaardlnll telephone 
conneCtions in West Bengal. 

22. Further information regard. Shrl K. Natwar 14·12-87 0 15 
Ina aarecmeot concluded Sinlh 
on 81h Decem!).,r, 1987 
between General Secretary 
Oorbachev of USSR and 
President ROllan of USA 
on elimination of land 
based Intermediate nuclear 
miuUes. 

_ .. _------- . -----



(II) Matterl UDder Role 377 

(a) Drtalls 0/ ~r  r ~  

SI. Subject Name of member Dale Time 

No. who raised the taken 

~ 

2 3 4 5 

H. M. 

I. Need to provide more Shri Braja Mohao 1 
time for Oriya Prollram- Mohaoly 
mes on TV and Radio by 
. orillinating certain pro-
Ilrammes from Cuttack 
and Sambalpur_ 

:? Need to check devasta- Dr. O.S. Rajhans 
lion by floods in Nor.h 
Bihar. 

3 Need to c 'nverl metre- Shri Shantaram 
gaug(' railway line from Nllik 
Loncla 10 'Va>co-da-Oama 
into broad g .• uae. 

". Need to appoint a Com- Shri Raj Kumar 
mittee of Members of Rai ~ 6-11-87 0 a 
Parliamenl to Cloqu re into 
the reasons for disregard-
ing the Judgement of 
Supreme Court for re-
ducing the prices of 
drugs. 

S Need to appoint a Com- Dr. Chander 
m ttee of Members of Shekhar Tripathi 
Parliament to look into" 
the questioo of decontrol 
of prices of ccrlBio iron 
based formulations u,cd 
to prevent nutrttion.1 
anaemia. 

-43 
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I 2 3 5 

H. M. 

6. Need to establish a Shr; Sriballllv I 
Kendriya Vidyalaya at Pani.rabi I 
Jbarluluda (Orissa). I 

I 
7. Need to instal an electrO.o Shri Suresh I Die Telephone Exchanae Kurup 
at Ettumartoor in Kat- I 
tayam district (Kerala). I 

I 
I. Desirability o( not givin, Shri V. Sobha· I 
eft'ect to the decision to r ~ r  I 
import cotlon and viscose Rao I 
staple fibre in view or J good crop in the country. 

'. Need to clear the request Shri Oal Chander 1 sent by the Madhya Jain 
Pradesh Government for I 
conversion of Kalda Tri- I 
bal Sub-Plan into Micro I 
Project for quick eCODO- I mic proaress or Tribal!!. 

I 
10. Need (or early completion Smt. Jayanti I 

of deplasteriDg work or PatDaik 

t 
9 .. 11-1' 0 • 

Ja,anoath Temple to save 
it from further deterio. 
ration. , 
Need (or early Shri Harlsh 

I 
II. payment I 

of D.A. instalment to Rawa& 

I Cernral Gowrnment em-
ployees. I 

12. Need to deelare Banaalore !IImt. Ba,uarajesh- I 
city as a nationa' city. wari I 

I 
13. Need (or early installation thri A. J.V.B. I of a T.V. Relay Centre Maheswara Rao 

at Amalapuram in Andhra I 
Pradesh. 

, 
I 

14. Need to excavate the placts Shri Ram Balladur I 
of ar.:baeol.o,;cal import- liD,h , 
~ in Bihar particu. I 

larly Mlnjhi. Chirane! r 
and CheGhar. I 

II _Y" .. ---'7 
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2 l 4 5 

H. M. 

J 5. Need r Jr close monitoring Shli U.N. Nalije I 
by the union government Gowda I 
so as to ensure proper I 
distribution of drought I 
relief as,istance in I 
Karnataka. I 

16. Need to send experts to Shri Chintamani I conduct research on tbe Jena I disease damasmg the belel I leaf crop in Balasore 

J district of Orissa. 

17. Need to assist the State Sbri K. Pradbani 

1 Government of OCissa 
financially for tribal deve-
lopment projects in Kahi-
pur Block of Koraput. 

18. Need to take necessary Snri Anadi Charan 
measures 10 check the Das 
spread of Jharkhand 
movement in Ranchi and 
Chhotanagpur areas of 
Bihar. 

19. Need to take necessary Shri Uma Kant 
measures for encouraging Mishra ~ 10-11-87 0 12 

study of Sanskrit lansuaae I 
in Punjab. I 

I 
20. Need to take expert advice Dr. Chandra I of botanists while plant- Shekhar Tripatbi 

ing trees to avoid harmful I 
~  of trees. I 

I 
21. Steps to control floods in Sbri Ram Bba,at I 

North Bihar to save it Paswan I 
from yearly devastation. I 

22. Need to direct the Bihar Shri Ramashray I 
State Government to take Prasad Sinsh I steps to rehabilitate the 
Harijan and backward I class people of lehanabad 
Parliamentary Consti-
tuency in Bibar who have 
been rendered homeless 
in recent ftoods. 



----------------------
.. .. 

23. NLed to reduce the delay 
in clearance of ollt.Ma-
tion cheques bv Banks. 

24. Need for .immedibte Con-
stitution of Sta1utory 
Development Board for 
Vidarbha reaion of 
Maharashtra. 

25. Need to check the pro· 
duction and sale of fake 
medicines. 

26. Need to !let up ~  

Bench of Allahabad High 
Court at Agra as recom-
mended by the Jaswant 
Singh Commission. 

27. Need for actIOn to re-
cover the difference bet-
ween the price of certain 
bulk drugs allowed 'in the: 
f'ormulatio'Ds and actual 
purcbase of those druI' 
from tbe companies to 
whom notices were i,sued 
under the Dru,s r ~  

Control Order. 1919. 

2a. Need to increase the age 
limit for appearilll in 
Civil Services eXaplina-
t,OD8 from 26 years to 28 
years, 

29. Need for euly completion 
of Irrlplion proje*s in 
Orissa to meet the  needs 
of the farmers af\'! to 
solve drinking waler .prob-
lem particularly ill o;.njam 
diltrict. . 

46 
-------"--_. ----.--------
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Shei R. Anna 
Nambi 

Shri Banwad Lal 
Purohit 

Shri Manku Ram 
Sod. 

Shri Ganga Ram 

Shri Raj Kumar 
Rai 

Shei K..J. AbbJsi 

Shri Somnalh 
Rath 
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I 
I 
I 
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H. M. 
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30. Need to reconsider the 
decilioD to close down 
the Government of India 
Stationery Depot at 
Calcutta and its branches 
al New Delhi, Bombay 
and Madral. 

31. Need for laying aDa· 
tural sas pipe line in 
Assam. 

32. Need to exercise check aD 
prices of essenlial com· 
modlties and ensure tbelr 
availability. 

3 3. Need to amend the 
CiDematosraph Act to 
ensure production and 
exhibition of quality 
films. 

34. Need to formulate scbemes 
to conserve the water of 
Chombal river for itriga· 
tion and powcr seneratioD. 

3 S. Need tor immediate re. 
pairs of the railway' track 
damaged 1'y recent floods 
in Mllhila rraion of 
Bihar. 

36. Need to iuue directions 
to all State GO\lernmcDts 
to Dationalise pa5ICnier 
load transport. 

37. Need to provide ~ 

funds for carly comple-
tion of Jankhapura.BaDs-
~  Railway Line in 
Orissa. 

41 

3 

Shri Somnath 
Cba lterje-: 

Shri Muhi Ram 
Saikla 

Shri JaganDath 
Patnaik 

Sbri Mullappally 
Ramachandran 

Shri Shanti 
Dhariwal 

Dr. G. S. 
Rajhans 

Shri Shantaram 
Naik 

Shri BreJa Mohan 
MohaDty 

J 
1 
I 
I 
I 
I 
I 

~ 

I 
I 
I 
I 
I 

t 
I 
I 
; 
I 
I 
I 
I 
I 
f 
I 

4 

H. M. 

12-11-87 o II 



48 

2 3 4 S 

H. M. 

38. I"eed to talte effective Shri Madan 

"tep' to solve the prob· Pandey 
lems faced by bandloom 
weavers adversely affected 
by the new textile policy. 

39. Need to give direction to Dr. Chinta Moban 
the Electronics Corpora. 
tion of India to start pro-
duction of colour TV, 
VCR's., and VCPs. at 
itl Tirupati (Andhra 
Pradesh) unit. 

40. Need to withdraw the Shri V.S. Krishna 
rrcent notifications which Jycr 
have taken away the con· 
cessions of excise duty J liven to small scale units. 

41. Need to provide more Shri Braja Moban 1 funds'" for the on· Mohan.y • 
,oin8 JrriaatloD projects I 
in Orissa. I 

I 
I 

42. Need to set up industries Dr. G.S. Rajhanl I In Mithila rca Ion to solve 
tbe unemployment prob-
lem. I , 

43. Need to review the orders Prof. Naraln 
reprding application of Chand Parashar ~ 16·11·87 0 12 
F.R. 127 for calculation , 
of the amount of non· , 
returnable contribution I 
for tbe uPiradatioo of I BDBO/BDSO to depart-
mental sub-Post Office. , 

I 
44. Need to bave a time- Shrl S.B. Sidoal I 

bOund proaramme for I 
for providina drinkin, I water to all the villaacs 

in tbe country. I 
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2 ) 4 S 

H. M, 

45. Need to utilise the ser· Shrl Satyendra 
... ices of retired/reririn, Narayan Sinha 
medical practitioners to 
meet the shortage of doc. 
tors in rural areas, 

46. Need to set up a TV ShriO. 
transmitter at Rama- Bhoopathy 

IUndam in Karimnsgar. 
Andhra Pradesh, 

47. Need to amend Andbra Shri C. Janga 
Pradesh Education Order. Reddy 
1974 and Andhra Pradesh 
Public Employment Order, 
1975 to give proper repre. 
sentation to tire people or 
telensana. 

48. Need to allot more power Shri Shantararn 
to Goa teom Kaiga Ato- Naik J mie Power Station. 

49. Need to take steps for Shri Anadl 1 
social integration. Charan Das 

50. Need to direct tire Shei Mankw Ram 
Government of Madhya Sodi 
Pradsh to fill up the 
Vacant posts of doctors 
in Tribal areas of the 
State. 

S1. Need to pay interim re- Dr. Prabhat 
litf to the worken of Kumar Mishra 
BALCO In Korba. 

> 

~ ~  Need to take relicf $ea- Shri Bharat SiD8h 18·))·87 0 It 
sures rur farmers: of I 
Ddbi affected by r ~  I 

I 53. Need to sanction ill¥Dc- Shri I. Rama Rai 
diately a cODtaincrlsed I 
telephone exchanle ' for 

1 Kasarlod district in 
Keeala. I 
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2 3 4 5 

H. M. 

54. Need for central hel.p to Snd Surclh 
ensure early completion Kurup 
of a memorial to comme· 
morate movement a,ainil 
untouchability and for 
the human rilhll to the 
down.trodden at Vaikom 
(Kerala). 

!S. Need to PUrCla-C cloth Shri P. 
required by Government Koland.iivelu 
org4nlsations from State 
Apex Societies and Khadi 
Board. 

56. Need f.,r the Ceotral Shri Sitaram 
I 
I 

Government to take O\'er Slyaji Bhoye I 
the scheme of drinkio, 
water supply to Nandgion J (Nasik district). 

H. Need for early clearaoce Shri Birbal 1 
to the Sidhmulth and I 
Nohar Canal Pr Jjects of I 
Raja.than pendin, with I 
Central Water Com· I . 
mi •• ion. I 

I 
~ 8. Need to look into the Shri Abdul I 

problems of w.:avers and Hannan Ansari >. 19.11·87 C) 11 

the irrecu arities in sl.\pply I 
of ,arn and sale of lapata I 
cloth In Bibar. I 

I 
~  Need to beautify . the Dr. Chander I. 

Bakhlra lake in Khalil,bad Sbekbar Tripathl 
Parliamentary constituency 
with a ~ to pronwtinl 
tourism. 

tiO. Need to take rehef mea· Shri p. NamlYal 
lUres for the people atl'ect. I 
cd by recent snowfall in I ' Zanlkar sub-divislon of 
K'argil district and Un,. I 
.hed area or Leb di.rld I 
In Jammu and Kashmir. I 

-------.. ,- ----_._---------
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2 3 4 .5 

H. M. 
61. Need to pay immediately Sbri Madan 

the 'interim Relicf' to the Pandey 
stafl' aDd workers of 
I.D.P.L. 

62. Need for more stringcnt Shri Bbattam 
measures to stop smuggl· Sriramamurty 
ina in the country. 

63. Noed to provide more Sbri Mohd. 
funda to the State Mahfooz Ali Khan 
Government of Uttar 
Pradesh to meet the situ· I 
ation created by drought. I 
Need for steps to remove Shri A:liz Qureshi 

I 
64. >-the apprehensions of the I 

people reaardinl biologi. I 
cal warrare and joining I 
Paris Convention in view I 
of Indo-US Vaccine Pact. I 

I 
65. Need for live telecast of Shri Somnath I 

tbe Car festival in Puri. Rath I 
I 

66. AlitatioD by Furban· Shri Bhadreswar I 
chaliya Rail Karmi Tanti I 
Sanslha for revocation of I 
punitive action against J certain railway employees. 

67. Need to provide financial Dr. G.S. I 
usistance to the State Rajhans I 
Government of Bihar for I 
convertinl kucha roads in I 
to all weather pucca roads I 
in Mithila region of North I 
Bihar. I 

I 
68. Need to provi.ie daily Shri K. PradhaDi I 

lljlht from Jeypore to I Bbubaneshwar or Hydera· I bad Ilia Visakbapalnam. I 
69. Need to set up industrial Shri MUllappally I 

>- 23-11·87 0 12 Units in CaDnanore Ramachandran . 
(Kerata) based on clay. i 
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70. Need to lease natural re-
sources on cooperative 
basis to SC and ST po-
p lalion of Madhya 
Pradesh for their deve-
lopment. 

71. Need to review the drug 
policy. 

72. Need to evolve a common 
policy to stop eJlploitalion 
of fhhermen. 

73. Need to link Jharsuguda 
(Orissa) in tbe programme 
of extension of Vayudoot 
Services. 

74. Need to review the policy 
of mass industrialisation 
in Orissa in view of a 
study conducted under 
the auspices l f lOBI. 

75. Need to set up rubber 
based industries in 
Kanyakumari. 

76. Need to reduce the air 
fare by Air India in the 
Gulf·sector. 

77 • Need to provide financial 
assistance for desiltlna 
Chilb lake of Orissa aDd 
developing of as a tow-ist 
centre. 

78. Need to fill up all the 
vacanc's reserved for 
Ex·servicemen particular-
ly In B.S P. by amendina 
tbe rules suitably. 

52 
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Shri Kamodi Lal 
Jatav 

Prof. Saif-ud-Din 
Soz 

Dr. (Smt.) 
Phulrenu Guha 

Shri Sriballav 
Panigrahi 

Shri Basudeb 
Acbaria 

Shri N. Dennis 

Shri V.S. 
Vijayaraahavan 

8hri Braja Mohan 
Mohanly 

Shri Ajay 
Mushran 
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79. Need to increase the assi-
stance to Orissa in view 
of recent damage by 
cyclone and rains. 

80. Need to sanction special 
ad hoc grants for the 
development of Konkan 
region of Maharashtra. 

81. Need to convert the exist-
ing unmanned railway 
crossing gate at Jatla-
kanupur village in Nellore 
district of Andbra Pradesh 
into a manned level 
crossing. 

82. Need to complete the 
Gerukamukh Project to 
control floods and sup-
ply power to Assam. 

83. Need 10 set up a high 
powered Committee to 
make constructive and 
practical suggestions reo 
gardina child labour. 

84. Need to fix the price of 
Aminopbylin and Theo-
phylin medicines and to 
recover tbe extra money 
charged by tbe com· 
panles. 

85. Need for the Central 
Government to meet the 
entire cost of dredging 
in Paradip port. 

86. Need to open a Central 
School at BHEL, Bhopal. 

87. Need to fix norlDs for uti. 
lising funds, available 
for 'maintenance' of irrl. 
lation dams. 
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Shri Jagannath 
Patnaik 

Shri Husain 
Dalwai 

Shri P. 
Penchalaiah 

Shri Gokul 
Saikia 

Shri Ganga Ram 

Dr. chandra 
Shelthar Tripathi 

Shri Lakahman 
Malik 

Shri K.N. 
Pradban 

Sbri Jujhar 
Siogh 
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88. Need to set up 100 MW Shci Thampan I 
thermal plant near Cochin Thomas I 
refinery to meet the acute I 
power shortale in Kerala. I 

I 
89. Need Shri K. Mohan 

I 
to reconsider the I 

cess of 3 . .5 per cent on Oas ! FOB prices of Pepper. 
I 
I 

90. Need to absorb the Sm!. Vyjayanlhi- I 
loaders-cum-packers ear- mala Bali I 
lier workinl with Air I 
Freight (?) Ltd, in I 
International Airports I 
Authority of India. ) 

91. Need to declare the rnad Shri Balkavi 
between Nasirabad and Dairagi 

I 
Mhow as a National 

i Highway. 
I 
I 

92. Need to direct the Govern- Or. Prabhat I 
I ment of Madhya r ~  Kumar Mishra I to ensure appointment of 
I teachers in all !chools in I the backward areas of the I State inhabited by Tribals, , 

Harijans etc. , 
I 

93. Need to remove discrimi- Shri Kcshorao 
I 
I nation in regard to the Pardhi I snpply of power to certain , 

companies in Karnataka. I 
I , 

94. Need to allocate im- Shri Chintamani I 
proved ollseeds to Central Jena I 
Organisation for 011 In- r 26-11-87 0 II 
dustries at the same rate I 
as to Vanaspati industry I 
to enable it 10 maintain I 
the prices of edible oil at 1 
reasonable level I 



2 

95. Need to have steamer 
service throuahout the year 
from Calcutta to Karim-
.. oj to overcome the sea-
sonal scarcity of essential 
commodities in Trlpura, 
Mlzoram, Cachar and 
Karimaanj districts of 
Assam and Western part 
of Manipur. 

96. Need to set up a TV relay 
station at Chittoor in 
Andhra Pradesh. 

97. Need to appoint a Judge 
of tbe SUpreme Court 
to resolve the Maba-
rashtra-Karnataka boun-
dary dispute. 

98. Need to enquire into the 
non-payment of compen-
sation under tbe Crop 
Insurance Scheme to the 
tribal farmers in Maha-
ruhtra. 

99. Need to stop the flow of 
contaminated water into 
the Ganga in Kanpur. 

100. Need for expansion of 
integrated Child Deve-
lopment Projects of 
Orissa. 

101. Need to establish an inde-
pendent lAS cadre for 
Goa State. 

102. Need to instal a T.V. 
tower in Balrampur, 
Gonda, Uttar Pradesb. 

S5 

3 

Shri Sudanan 
Das 

Smt. N.P. Jhansi 
lakshmi 

Dr. Datta Samant 

Shri \lUam 
Rathod 

Shri Jagdish 
Awasthi 

J 
Smt. Jayanti 1, 

Patnaik 

I 

t 
Shri Shantaram I 

Naik I 
I 
i 

Shri Deep Narain I 
Ban Mahant I 

I 

4 

H. M. 
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103. Need to provide necessary Shri Umakant I 
facilities to the people Wishra I 
enPied in carpet making I 
in Mirzapur and Bhadoi I 
areas of Uttar Pradesh I 
so as to augment pro- I 
duction. I 

I 
104. Need to withdraw orders Shri Chintamanl I 

~ 1-12-87 /' ,) 

banning booking to and lena I unloading of goods on I 
Railway stations situated I 

I at a distance of 25 km. I from the transhipment 
points on various Zonal 
Railways. 

10'. Need to clear the dues by Shri Saifuddin 
the National Federation Choudhury 
of Industrial Coopera-
tives Ltd. to the clff'erent 
handloom societies. 

106. Need to assess the damage Shri Abdul 
caused by floods in Hamid I 
Brahamputra and its tri- I butaries in AII8ID and I 
draw up sbort/long term I schemes to rehabilitate I the affected people. I 

107. Need to declare birthday Kum. Mamata 
, 
I of Netaji Subhash Banerjee I Cbaadra Bose as a J 'aatlODal holiday'. 

108. Need to take mps to Shei Jujbar Sinab 1 cbcck environmental pol. 
lutiOD in Kota Rajasthan. I 

I 
109. Need to declare Baan Shri Gan.. Ram I 

and Fatebabad lebails of I 
Agra and Shikoabad I 
tcbsil of Mainpuri district I 
infested by dacoits aa l 
backward areas. I 
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I I O. Need to provide fodder 
and other assistance to 
the drought affected 
people of Bibner. 

III . Need for efforts for peace 
in West Asia. 

112. Need to give incentives to 
the cotton growers of 
Maharashtra State. 

I J 3. Need to coonect National 
Highway No. S with 
National Highway No. 4 
by constructing road from 
Nayudupet to Chittoor. 

I 14. Need to provide speedy 
relief to the victims of 
November, 1984 riots. 

II S. Need to fix responsibility 
for steep increase in the 
prices of cough syrups. 

116. 

I 17. 

118. 

Need to clear the pro-
posal of Government 
of Maharaahtra for na-
tionalisation of Shreeniwaa 
Cotton Mills, Bombay. 

Need to pravide a Railway 
line between SJhajwan and 
Ulrol. in Uttar Pradesh 
in the Eighth Five Year 
Plan. 

Need to remove the pumps 
installed in Sarhind Feeder 
canal to enable Rajastllan 
to get its full share 
of water. 
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Chowdhry 
Manphool Singh 

Shri Aziz Qureshi 

Smt. Usha 
Choudhury 

Dr. Chinta Mohan 
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I 
I 
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I 
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I 
I 
I 
I 
I 
I 

Shri Bal_nt I 
Sialb Ramoawalia I 

Shri Raj Kumar 
Rai 

Shri Sharad 
Dighe 

Dr. Chander 
Shekbar Tripathi 

Shri Rirbal 

I 
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119. Neod to fix responsibility Shri Manvendra 
for the decision to de- SiDlh 
cODtrol the price of vila-
miD bulk drulS which has 
led to steep iucrease iD 
the prices of Vitamin 
formulations. 

120. Need to allot the work of Shri Ram Narain 
SYL Canal to a Central Singh 
A.ency to complete the 
project within a reason-
able time. 

121. Need to direct the Shri Ashok Gehlot ~ 3-12·87 0 10 
Government of Rajasthan I 
to complete the projects I 
for supply of water to I 
Jodhpur City on a war- I 
footiDg. I 

122. Need to expedite the Shri ADandi I 
mainteDanee and conser- CharaD Das I 
vatioD work of the an- I 
cient temples located at I 
Puri. I 

I 
123. Need to stop exploitation Shri Ram Shallat I 

of farmers by the DDA Paswan I 
and to set up a Parlia- I 
meDtary Committee to I 
evaluate its performaDce. I 

124. Need for early clearance Shri Gadadhar I 
to Sakreswar Thermal Saha I 
Project in the State I 

I sector. 
J 

~  Need to take measures to Shri I. Rama Rai 
1 protect the interest of 

I arecaDut growers of 
Kerala and KarDataka. 

I 
126. Need to reconsider the Shri Hussain I 

decision to aJ/ot the rIot Da/wai I 
meant for a larden in a I 
residential area of Bombay I 
to tbe Helicopter Cor_ I 
poration of India. 

1 
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j 27. Need to enlure lOCial Shri Satyendra I 
security in old aae by Narain Sinha I 
introducina national pen- I 
sion plan. I 

I 
128. Need to reorient the func- Shri Jujhar SiD,b I 

tionina of the Ministry I of Welfare. 

IH. Need for rapid industria- Shri Madan 1 I sat ion of backward dis- Pandey I tncts of eastern Uttar 
Prad.:sh, particularly , 
Gorakhpur divi6ion. 

130. Need to provide broad Smt. N.P. Jhanli 
gauge line from Tirupathi Lakshmi 
to Katpadi via Pelkala. 

131. Need to fix the price (,f Shri K.M.R. 
oil seeds in accordance Janarthanan 
with the percentase of oil 
content therein. 

132. Need to lIive Hill Com- Prof, Narain 
pcmalory Allowance to Chand Parashar 
all Oovernment employees 

J irrespective of altitude. 

133. Need to formulate Sehe- Sbri Oal1la Ram 1 mes to check environmen-
tal pollution in Agra and , 
Ferozabad. I , 

134. Need to construct a rail- Shri R.P. Suman I way brid,e over Saryu I river at Tanda·Kalwar i 
ahat. >- 8-12-87 0 9 

f 135. Need to take necessary Kum. Manlta 
measures to solve the un- Banerjee I employment problem In 

I 
the country. 

136. Need to restan Chilhatl Dr. Pcabbat 
Cement Factory, Bilaspur. Kumar Mishr. 

--. 
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137. Need to ~  the 
schemea for rural electrifi· 
cation in Ganjam district 

of Oril". 

138. Need to introduce a 
direct train rrom Ban. 
plore to Eastern Uttar 
Pradesh and Bihar via 
Gorakhpur· Lueknow. 

J 39. Need to set up T.V. relay 
Centre at Sapshringi and 
Ankal areas of Nasik 
district, in Maharashtra. 

140. Need to recoanise the 
Degrees issued by the 
Medical Colleges of 
Niaeria. 

141. Need to Introduce a direct 
rast train between Kanpur 
and Delhi. 

142. Need ror early clearance 
to Gajner lift irrigation 
project submitred by 
Rajasthan Government. 

143. Need to provide adequate 
&nandal assistance to 
moot the situation caused 
by drought in Muzaffar 
Napr. Uttar Pradesh. 

144. Need to declaro Rajasthan 
Slate Hi.hway No. 1 7 as 
National Highway. 

14.5. Need 10 open L.P.G. 
aaoncles In Gonda and 
other Tebsn headquarters. 
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Shri Somnath 
Rath 

Shrl V.S. Krishna 
Iyer 

Shri S.S. Bhoye 

Shri Suresh 
Kurup 

Shri Jagdish 
Awasthi 

Chaudhari Man· 
phool Singh 

Chaudhary Akhtar 
Hasan 

Shri ShaDtl 
Dhariwal 

Shri Deep Nsrain 
Ban Mahan! 
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146. Nted to provide deep Shri Kri.bna Singh I 
drilling rigs for pro'iding I 
drinking water in d,ougbt I 
affected districts of Bhind I 
and Datia in Madhya I 
Pradesh. I 

I 
147. Need to provide reiClva- Shei Gopal I 

I tion for fishermen's child- r ~  Thota 
I ren for training in the 
I Central Institute of 

Fisheries and Engineering I 
I Training Centre at Visa-

I khapatnam. 

148. Need for central legisla- Shri P. 
I 
I 

tion to control and regu- Kolandaivelu I 
late the sale, posscssion I 
and elL port of sandal- I 
wood Oil. I 

149. Need to take necessary Sbri Raj Kumar I 
I measures to safeguard the Rai 

J interests or small hand-
loom weavers. 

150. Need to probe into the Sbri Manlk Rao ) 
illegal felling of Sagwan H. Gavit I 
trees in Nadanban forest I 
of Mabarasbtra. I 

I 
151. Need to cbeck tbe increas- Sbri Sriballav I 

ina trend of consumption Panlgrabi I 'of drugs and liquor. 
I 

152. Need to provide a atatu- Sbri Sbantaram I tory basis to the "Loan Naik 
Mells" scheme. I 

I 
153, Need to provide adequate Shri Yogesbwlr 

~ flnanclal asst-tance for Prasad Yogab 11-12.87 0 14 
proper maiDteDance of 
residential schooll for tri-
bal student. in Chbota-
nlapur and Santbal 
Pargana of Bibar, 
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1'4. Need to provido basi6: 
amenities to the slum 
dwellers in Delhi. 

1 S!I. Need to provide more ra-
cilities at Paradeep Port 
to increase export of iron 
ore rrom Orissa. 

1!16. Need to remove corrup-
tion so as to lift the poor 
people above the povert), 
line. 

IS 7. Need to Irant the status 
or a University to Jamia 
Milia. 

I !III. Need to establish a tourist 
centre at Sewan·Gopal 
Gaoj ill Bihar. 

159. Need to r"iew the pri-
ority allocation of seats 
in Indian Airlines Servicc, 
opelafin. in Ladakb 
Sedor. 

160. Need to pro"ide more 
funds ror Operation 
Flood ror Dhandara dis-
trict, Maharashtra. 

J 61. Need to reconsidcr the 
proposal or inter. transfer 
of certaro "malcs of Uttar 
Praduh and Madhya 
Prade.h. 

162. Need to altocate runds OD' 
priority basis to irr,ation 
scbemel for Chbotll 
NalPur rqfon of Bihar. 

163. Need to accord ear1'y 
sanction (or tbe establish. 
ment or an export pro-
eessinl zone at Chandaka 
near BhubaDdwar (Oris88). 
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Shri Anadi 
Charan Das 

Bmt. Jayanti 
Patnaik 

Shri Ramashray 
Prasad Sinah 

Sbri Jitendra 
Prasad 

Shrl Kali Prasad 
Pandey 

Sbri p. Namlyal 

8bri Kcshorao 
Pardbi 

Shrimatl VldyawaU 
Chaturvedi 

Shri Yoaeshwln' 
Prasad Yoaestl 

Smt. Jayantt 
'arnail: 
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164. Neett to develop Hope 
Island and Pichi kala Lanka 
In East Godavari district 
as tourist spots. 

16S. N=d to develop a Na-
tional Park in Vijalpur. 
Karhal in Chambal re&ion 
of Madhya Pradesh. 

166. N=d to n:strict the im-
port of edible oil to safe-
Ruard the interests or 
Cotton ,rowers. 

, 67. 

, '68. 

1M. 

'70. 

• 71. 

'72. 

l73. 

Need to abolish Sales 
Tax and Octroi Tax im .. 
r ~  

~  to allocate Separate 
funds to tackle the water 
S'Carclty problem in billy 
"'Iionl of Uttar Pradesh. 

Need to convert the exist. 
ing MG line betw\:Cn 
ShabaanJ-Ballia into a 
broad ~ line. 

Need to pay interim relief 
to worlcers or publfc 
sector units of West 
Bengal. 

~  tor Special alloca-
tion of funds fn Union 

~  ror 'hlersana 

teaiOD. 

Need to develop Chitra· 
Itoat and Mahlyar al 
tourist centres. 

Nn:<i to open K8Ddriya 
Vidyalaya ID Etah, Uttar 
Pradesh. 
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Shrl Sri Hari Ra ( 

Shrl Kammodilal 
Jatav 

Shri Kadarnbur 
M,R. Janartbnan 

Shrl Sriballav 
Panlgrahi 

Shri Harish 
Rawat 

Shri Raj kumar 
Rai 

Shri Basudcb 
Achana ..... 

Shri C. 'allIa 
Reddy 

Shri ~  Quresbi 

Shri Moh4. 
Mahfooz All Khan 
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174. Need to abandone the 
move to start casinos in 
hotels to attract foreign 
tourista. 

1 75. Need to provide more 
financial assistance 10 the 
Government of ~  

to meet the worst drouaht 
in the Stale. 

176. Need to provide a halt of 
Konark Express at Kespur 
railway sla lion in Ganjam 
dhtrict of Orissa. 

17 '. 

178. 

Need to provide electri-
city to all villages of 
Khalilabad Parliamentary 
constituency. 

Need to provide additional 
financial assistance to the 
Government of Himacbal 
Pradesb 10 enable it to 
tide over its financial 
difficu tics. 
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Shri Ram Pujan 
Patel 

Shri Virdhi 
Cbander Jain 

S'tri Somnath 
Rath 

Dr. Chandra 
Shekhar Trlpatbi 

Shri K.D. 
Sultanpuri 
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(b) Posit/fin Rttarding Rece/pt of Rtplles from Mln/stt" 
concerntd as "" 3 I. I , I 988 

-------------_._----------------
Total number 
of maUers 
raised 

Progress of replies sent 
to the Members and 
copies thereof endorsed 
to Lok Sabha Secretariat 

2 

Fir.t SCUIOD 

("th January, J 9R5 10 30lh January, 1985) 

~ ~ bO 

Src:oDd Seslloa 

(J ~  March, 1985 to 20th May, '985) 

351 339 

Third Seslloa 

(23rd July, J 985 10 29th August, J 985) 

149 

Fourtb SesalOD 

Percentaae of 
replies sent to 
the Members by 
the Ministers 

j 

98,3 

96.5 

94,3 

(18th Nov.mber, 1985 to 20th ~r  1985) 

J,O _________________ 14_1 __________________ ~ ~4~ __ 

Firth SelsloD 

(20,h &brUtlr'y, 1986 to 8,h May. 19£.6) 

2llO 

Sixth SessloD 

(17th July 1986 to 22nd Augusl, 1986) 
4 ~ ~

SenDth SelllOD 

(4th ~ r  1986 to 9th Decembf'r, 1986) 

178 143 

(Elllhtb SeUIOD (Part I) 

(13rd February, 1987 to 12,,, Moy 1987) 

84.8 

80.3 

--"---,-----"-
341 215 806 

Elptb Sesa.loD Part II 

(27th July, 1987 10 28th August. 1987) 

147 90 61.2 

Ninth Se5l1oa 

(6th November. 19117 10 15th Dectmber 19") 

______ 17_8 ___________________ ~ ___ ~ ~  ____ __ 4j.3 
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19. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS OF 
BUSINESS 

Buaioeas 

BILLS 

(a) Government Bill. 

(b) Private Members' Bill. 

BUDGET 

General BOO,et 

CALLING ATTE"TION NOTICES (RULE 197) 

DISCUSSIONS 

(a) Half-an Hour Discussions (Rule 55) 

(b) Short Duration Discus!oions (:<ule 193) 

MATTERS UNDER RULE 377 

MOTIONS 

(a) Motion under rule 191 

(b) Motion of No-Confidence (Rule j 9P) 

QUESTIONS 

RESOLUTIONS 

(a) Statutory Resolution. 

(tI> Private Members' Resolution. 

STATEMENTS (Rule 372) 

OTHER ~  such as Oath or Affirmation 
Papers laId on the Table, Obituary Referet!-
ccs, Questions of Privile&e, Points of Order, 
Persona) &planalioDi etc. 

Time 
taken 

H  M 

-42 sa 

7 01 

6 ,. 
3 42 

4 32 

44 46 

3 511 

0 44 

12 4' 

2S 10 

-.. 54 .) 

" 2 37 

12 43 

-----
176 37 

Percent .. e to 
the total time 
taken 

24.3 

4.0 

3.9 

2.1 

2.6 

25.4 

2.3 

0.4 

7.0 

14.3 

2.8 
2.2 

I.S 

7.2 

---
100.0 

-Joint Diaculsion look place on certain Statutory Resolutions lv/d. Statement 
No. 16(i), SI. Nos. 2 and 3] and Motions for conlideration of the connected 
Government Bills [vUe statement No. l(i), 81. NOl. 3 and 20], Time taken on 
joint discussion bas been .hown under Government BiDl. 
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